
       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 7th  day of  May, 2020.

     Crl.M.P. No. 1491/2020

R. Ratheesh,  S/o. Rajendran : Petitioner 

            /Vs./ 

Inspector of Police, 

Vadasery  Police Station,  

Crime No. 377/2019 of  Vadasery Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Praveen  Kumar,  u/s  439
Cr.P.C. praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 323, 392 and

506(ii) of IPC.

The learned  counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that already the petitioner was detained under Goondas Act and now

the  detention  order  was  revoked  on  16.03.2020  and  the  petitioner  is  in  judicial

custody from 01.12.2019 and he is ready to abide by any condition and prayed for

bail to the petitioner. 

 The  learned  Public  Prosecutor  stated  in  the  written  submission   that



totally there are four accused in this case and the petitioner is A3.  The petitioner was

arrested on 02.12.2019.  The accused person had been detained under Goondas Act as

PD No. 3/2020.   The petitioner involved in similar type of cases and he has serious

objection to grant bail to the petitioner.

Along  with  the  bail  application  a  copy  of  the  order  passed  by  the

Government  revoking  the  Goondas  Act  imposed  on  the  petitioner/accused  dated

16.03.2020 is  produced.   A perusal   of  the order  shows that  the Goondas  order

imposed on the petitioner/accused was revoked.  The petitioner/accused is in judicial

custody  for  more  than  150  days.  Considering  the  long  judicial  custody  of  the

petitioner/accused,  this  court  is  inclined to  grant  interim bail  to  the petitioner  on

execution of  his  own bond with direction that  after  his  release from the jail,  the

petitioner shall move regular bail within a period of 30 days from the date of his

release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.
                    

Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Sub Inspector of Police, Kottar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                   Principal  Sessions Judge.   

  
    Thursday,  the 7th day of May, 2020.

Crl.M.P. No. 1521/2020

Shibu,  S/o Palus ..Petitioner

             /Vs./ 

Inspector of Police, 
Arumanai  Police Station,
Crime No. 278/2020 of Arumanai Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Nelson,  u/s  439  Cr.P.C.,
praying to grant interim bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(1)(g) of

Tamilnadu Prohibition Act.

The case of prosecution is that  on 28.04.2020 at about 11.00 A.M. while

the respondent police  was on their routine rounds at Maarapadi, they found that the

petitioner and two others were in possession of 180 ml. of self generated  substance

in three bottles and  about 10 lts of liquid substances in a bucket and on enquiry it

was revealed that the said substances were  kept  for  preparation  of  arrack  illegally.

Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has no criminal antecedent and he has



been in judicial custody on 28.04.2020  and  prayed for interim  bail to the petitioner. 

The learned Public Prosecutor stated in the written objection that  the

petitioner is A1 and the accused person has involved in illicit preparation  of (180 ml

X 3 bottles) of  arrack and 10 lt of raw  and the investigation is in premature stage.

Moreover the petitioner has been arrested only on 30.04.2020 and it is too early to

consider this application and in the eve of corona outbreak, all the TASMAC shops

have been closed and that has brought harmony in the society and in such a scenario,

such criminal  activities of the accused persons are highly condemnable and since

such crimes have increased now, the same must be curbed at the earlier point of time,

in order to ensure the interest of the general public and also there is possibility for

further occurrence and he has serious serious objection to grant bail to the petitioner.

 Considering the fact  that  the offence alleged to  be committed by the

accused  is u/s  4(1-A) of TNP Act and also considering the fact that at the present

scenario of  corona outbreak and when all  the TASMC shops were  closed by the

Government,  the  offence  alleged  to  be  committed  by  the  petitioners  are  quite

dangerous to the life of the people and also considering the fact that the petitioner has

been arrested only on 30.04.2020 and  the objection of the learned Public Prosecutor,

this court is not inclined to grant bail to the petitioner at this stage. Hence this petition

is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.  





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.     
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1535/2020

Mathias, S/o Asirvatham ..Petitioner
             /Vs./ 

Inspector of Police, 
Thuckalay Police Station,
Crime No. 372/2020 of Thuckalay  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru P. Micheal, u/s 439 Cr.P.C. praying to

grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  4 (1) (A) of Tamil

Nadu Prohibition Act.

The case of prosecution is that  on 14.04.2020 at about 12.00 hours while

the respondent police was on rounds  and they found that  the petitioner and others

involved in illegall preparation of arrack with an intention to sell.  Hence the charge.

The  learned counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that  the petitioner is  innocent  and  and he is  working as a Water

Supplier in Panchayat and he has not committed any offence  and the petitioner is in

judicial  custody from 14.04.2020 and he is  ready to  abide  by any condition  and

prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the



petitioner is A2 and  the accused person has involved in illicit preparation of raw

arrack and 7 lts of raw arrack has been seized and the earlier bail application was

dismissed on 22.04.2020 and there is no change in circumstances and the chemical

analysis report not yet received.  More over the petitioner  has been arrested only on

14.04.2020 and in the eve of corona outbreak, all the tasmac shops have been closed

and  that  has  brought  harmony  in  the  society.  In  such  a  scenario,  such  criminal

activities are highly condemnable and  is against the interest of general public and

there is a possibility for further occurrence and he has serious serious objection to

grant bail to the petitioner.

   Considering the fact that the petitioner  is in judicial custody for 24 days

and also considering the nature of this case, this court is inclined to grant interim bail

to the petitioner on execution of his own bond with direction that after release from

the jail, the petitioner shall move regular bail within a period of 30 days from the date

of his release.

In the result,  the petitioner  is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- each and after release from the

jail, the petitioner has to apply regular bail within a period of 30 days and accordingly

this petition is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.
                    

Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No. I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

    Thursday,  the 7th  day of  May, 2020.

   Crl.M.P. No.1536/2020

Shek Musthapa S/o. Shekkulam Mohamad .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar  Police Station,
Crime No.400/2019 of Kottar  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru T. Regis Thiyakathurai, u/s 439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 381 of IPC.

The case of the prosecution is that the defacto complainant handed over

35 sovereign of gold chain to his servant (i.e.) accused for polishing the chain on

22.09.2019,  but  the  accused  took  the  chain  and  went  to  his  native  place,  the

complainant went there and asked to return back the chain, he refused.   Hence the

charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent and he has no previous cases and  he has not committed any

offence and he is in judicial custody from 23.03.2020 and property recovered from

the accused and this is the 2nd bail petition and the earlier anticipatory bail petition in



Crl.M.P.No. 1423/2020 was dismissed by this court on 23.04.2020 and the petitioner

is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that the present petitioner is A1 and all the three accused persons hails from West

Bengal and A1 was arrested on 20.03.2020 and A2 and A3 are still absconding and

the accused persons have involved in theft of 35 sovereigns of gold worth Rs.7 lakhs

and out of 35 sovereigns, only 20 sovereigns has been recovered and the investigation

is under premature stage and also there is possibility for the accused person to evade

from trial and the earlier application in Crl.M.P.No. 1423/2020 has been dismissed

on 22.04.2020 and there is no change in circumstances and he has serious serious

objection to grant bail to the petitioner.

   Considering the fact that the co-accused A2 and A3 are still absconding

and  the  petitioner/accused  hails  from  West  Bengal  and  the  petitioner  has  no

permanent address in Kanyakumari District and  the only  portion of the property was

recovered and the earlier  application for bail was dismissed on 23.04.2020  and there

is  no  change  in  circumstances,  this  court  is  not  inclined  to  grant  bail  to  the

petitioner/accused. Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th day of May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No.1537/2020

1. Sakthivel, S/o. Laxmanan  (A1)

2. Edwerd Singh, S/o Yesumani  (A2) ..Petitioners  

             /Vs./ 

Sub Inspector of Police, 

Pechiparai Police Station,

Crime No. 52/2020 of Pechiparai Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru C. Subikumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioners. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1-A) of Tamil Nadu

Prohibition Act.

 The learned counsel  for  the petitioners  stated in  the petition filed  through

online that the petitioners are innocent and this false  case was registered against the

petitioners  and the petitioners  have no previous cases and they are under judicial

custody from 29.04.2020 and prayed for  bail to the petitioners. 

 The  learned  Public  Prosecutor  stated  in  the  written  objection  that  the



petitioners are A1 and A2 and the accused persons are having specific overt act of

illicit  possession  of  300  ML arrack  and   the  chemical   analysis  report  not  yet

received.  Moreover the petitioner has been arrested only on 29.04.2020 and it is too

early to consider this application and in the eve of corona outbreak, all the TASMAC

shops have been closed and that has brought harmony in the society and in such a

scenario, such criminal activities of the accused persons are highly condemnable and

since such crimes have increased now, the same must be curbed at the earlier point of

time, in order to ensure the interest of the general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioners.

   Considering the fact  that  the offence alleged to  be committed by the

accused  is u/s  4(1-A) of TNP Act and also considering the fact that at the present

scenario of  corona outbreak and when all  the TASMC shops were  closed by the

Government,  the  offence  alleged  to  be  committed  by  the  petitioners  are  quite

dangerous to the life of the people and also considering the fact that the petitioners

have  been  arrested  only  on  29.04.2020  and  the  objection  of  the  learned  Public

Prosecutor,  this court is not inclined to grant bail to the petitioners at this stage.

Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.

     
    Thursday,  the 7th day of  May, 2020.

Crl.M.P. No. 1538/2020

Suresh, S/o Velappan (A1) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Marthandam Police Station,

Crime No. 512/2020 of  Marthandam Police Station,  

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1-A), 14A of Tamil

Nadu Prohibition Act.

The case of prosecution is  that on  23.04.2020at about 13.30 horus the

respondent police got an secret information that  in the house of 2nd accused illegal

preparation of arrack is going on.  On the information, the respondent police searched

the house of 2nd accused and found 10 litre capacity steel can contained 2 litres of

arrack, which was poisonous smell. Hence the charge.



 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and it is a false case and he is no way connected

to this case and he has not committed any offence and he is under judicial custody

from 23.04.2020 and the petitioner has no previous cases and he is ready to abide by

any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

petitioner is A1 and the co-accused A3 is still absconding.  The  accused person  is

having specific overt act of  illicit preparation of 10 litres of raw arrack  and 1 lt of

arrack for  commercial  purpose and the chemical  analysis report  not  yet  received.

Moreover the petitioner has been arrested only on 23.04.2020 and it is too early to

consider this application.  In the eve of corona outbreak, all the TASMAC shops have

been closed and that has brought harmony in the society and in such a scenario, such

criminal  activities of the accused persons are highly condemnable and since such

crimes have increased now, the same must be curbed at the earlier point of time, in

order  to  ensure the interest  of  the general  public  and also there is  possibility for

further occurrence and he has serious serious objection to grant bail to the petitioner.

   Considering the fact  that  the offence alleged to  be committed by the

accused  is u/s  4(1-A), 14A of TNP Act and also considering the fact that at the

present scenario of corona outbreak and when all the TASMC shops were closed by

the  Government, the offence alleged to be committed by the petitioners are quite

dangerous to the life of the people and also considering the fact that the co-accused

A3 is still absconding and the petitioner has been arrested only on 23.04.2020 and the



objection of the learned Public Prosecutor,  this court is not inclined to grant bail to

the petitioner at this stage. Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th day of  May, 2020.

        Sd/-S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                   Principal  Sessions Judge.     
    Thursday,  the 7th day of  May, 2020.

Crl.M.P. No. 1539/2020

Pushpadas,  S/o. Sundaram       ..Petitioner  

             /Vs./ 

Inspector of Police, 
Aralvaimozhy  Police Station,
Crime No. 41/2020 of   Aralvaimozhy   Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition is filed by Advocate  Thiru R.M.S. Sethuraman,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s294(b),  323, 307 IPC

@ 302 IPC.

The case of prosecution is that the petitioner and deceased  are husband

and  wife.   On  16.02.2020  at  about  4.00  P.M.  when  the  deceased  at  home,  the

petitioner  returned to home and suspected the deceased morality, hence the petitioner

attacked the  deceased by wooden stick  and  scolded her  in  filthy   language and

pouring up fire on her. Hence she sustained burn injuries  and subsequently she died.

Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that  the petitioner  is  innocent  and he is  the only person to  support  of  his



unmarried daughter and  he is in judicial custody for more than 76 days and  the

investigation is almost over  and prayed for  bail to the petitioner.  

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioner  the  husband  of  the  deceased.  On  several  occasions  the  deceased  was

subjected to domestic violence by the accused person.  On the said date of occurrence

the  accused  person   had  doubted  the  chasity  of  the  deceased  and  had  brutally

murdered her by assaulting her with stick and had burned her by pouring kerosene.

Now a days,  especially in this corona outbreak increase in domestic violence has

been witnesses and the same need to be curbed and he has serious serious objection to

grant bail to the petitioner.

   Considering the fact that the petitioner  is in judicial custody for 76 days,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction that after release from the jail, the petitioner shall move regular

bail within a period of 30 days from the date of his release.

In the result,  the petitioner  is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- each and after release from the

jail, the petitioner has to apply regular bail within a period of 30 days and accordingly

this petition is  allowed.  

Pronounced by me in open court this the  7th  day of  May, 2020.
                    

    Sd/-S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The  Inspector of Police, Aralvaimozhy Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 7th day of  May, 2020.

  Crl.M.P. Nos.1540/2020 & 1556/2020

Merlin Jeba Kumar (Jeba), 
S/o Nesamani   (A2) ..Petitioner  in Crl.M.P.No.1540/2020

Sowjease (Sali)
S/o Selvaraj  (A4) ..Petitioner  in Crl.M.P.No.1556/2020

             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No. 553/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocates Thiru V.M. Jegadev and Thiru

S. Titus respectively,  u/s 439 Cr.P.C., praying to grant bail to the petitioners. 

       COMMON ORDER 

Perused  the  petitions  filed  by  the  petitioners  through  online  and  written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1) (A) of Tamil Nadu

Prohibition Act.

These two petitions are filed by different accused, but in same crime number.

 The learned counsel for the petitioners stated in the petitions filed through

online that the petitioners are innocent and they have been falsely implicated in this

case.  The  petitioners  have  no  previous  criminal  antecedents  and  they  are  under

judicial custody from 30.04.2020 and prayed for  bail to the petitioners. 



 The learned Public Prosecutor stated in the written objection that  the

petitioners are A2 and A4 and the accused persons are having specific overt act of

illicit preparation of 60 lts of raw arrack and 750 ml of arrack for commercial purpose

and the chemical  analysis report not yet received.  Moreover the petitioner has been

arrested only on 29.04.2020 and it is too early to consider this application and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also  there is  possibility  for  further  occurrence and he has

serious serious objection to grant bail to the petitioners.

   Considering the fact  that  the offence alleged to  be committed by the

accused  is u/s  4(1-A) of TNP Act and also considering the fact that at the present

scenario of  corona outbreak and when all  the TASMC shops were  closed by the

Government,  the  offence  alleged  to  be  committed  by  the  petitioners  are  quite

dangerous to the life of the people and also considering the fact that the petitioners

have  been  arrested  only  on  30.04.2020  and  the  objection  of  the  learned  Public

Prosecutor,  this court is not inclined to grant bail to the petitioners at this stage.

Hence both  petitions are dismissed.

In the result, both  petitions are dismissed.

Pronounced by me in open court this the 7th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1541/2020

1. Arumugam, S/o Ayyappillai

2. Manoharan, S/o Subbaiah Pillai

3. Raja, S/o Sivaraman

4. Packiadhas, S/o Thiraviam ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Kottar Police Station,

Crime No. 117/2020 of Kottar   Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru I. Berry, u/s 439 Cr.P.C. praying to

grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 77  Juvenile Justice

(Care and Protection of Children) Act 2015 and 6(a) & 24(1), Cigarette and other

tobacco products Acts 2003.

The  learned counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that the petitioner is innocent and the petitioner is having no previous



cases and he is in judicial custody from 18.03.2020 and he is ready to abide by any

condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioners are A1 to A4 and the accused have been arrested on 18.03.2020.  Earlier

application  in Crl.M.P.No.2459/2020 is pending before the Judicial Magistrate Court

No.II, Nagercoil and the investigation of the case is in the premature stage. Moreover

it is an offence against  the youth.  Earlier application in Crl.M.P.No. 1378/2020   was

dismissed  by this court on 31.03.2020  and there is no change in circumstances and

he has serious serious objection to grant bail to the petitioner.

   Considering the fact  that  the  bail  application filed by the petitioner/

accused in Crl.M.P.No. 2459/2020  is pending before the Judicial Magistrate Court

No.II, Nagercoil, this petition is not maintainable before this court.  The petitioner/

accused  is  directed  pursue the bail  application filed by him before the Judicial

Magistrate Court No.II, Nagercoil and hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 7th day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.

  



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

Crl.M.P. No. 1542/2020

Rajasingh @ Jeyasingh, S/o Rethinamani @ Singarayar ..Petitioner

             /Vs./ 

Inspector of Police, 

Thiruvattar Police Station,

Crime No. 233/2020 of Thiruvattar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru C. Jeffino, u/s 439 Cr.P.C. praying to

grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4 (1) (A), 4(1) (g) of

Tamil Nadu Prohibition Act.

The case of prosecution is that  on 15.04.2020 the petitioner allegedly

manufactured arrack.  Hence the charge.

The  learned counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that the petitioner is innocent and he has not committed any offence

and the petitioner is in judicial custody from 16.04.2020 and he is ready to abide by

any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the



accused person is having specific overt act of  illicit preparation of 3 lt of raw arrack

and 375 ml of arrack and  the chemical  analysis report not yet received.  Moreover

the petitioner has been arrested only on 15.04.2020 and in the eve of corona outbreak,

all the TASMAC shops have been closed and that has brought harmony in the society

and in such a scenario, such criminal activities of the accused persons are highly

condemnable and since such crimes have increased now, the same must be curbed at

the earlier point of time, in order to ensure the interest of the general public and also

there is possibility for further occurrence and he has serious serious objection to grant

bail to the petitioner.

   Considering the fact that the petitioner  is in judicial custody for 23 days

and also considering the nature of this case, this court is inclined to grant interim bail

to the petitioner on execution of his own bond with direction that after release from

the jail, the petitioner shall move regular bail within a period of 30 days from the date

of his release.

In the result,  the petitioner  is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- each and after release from the

jail, the petitioner has to apply regular bail within a period of 30 days and accordingly

this petition is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.
                    

Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No. II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1543/2020

M. Paulraj, S/o Muthu Nayagam ..Petitioner

             /Vs./ 

Inspector of Police, 
Prohibition Enforcement Wing, Thuckalay,
Crime No. 227/2020 of P.E.W. Thuckalay,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. David, u/s 439 Cr.P.C. praying to

grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4 (1) (A) and 4(1)(g)

of Tamil Nadu Prohibition Act.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner has no criminal antecedents and  the earlier bail petition in

Crl.M.P.No. 1479/2020 was dismissed by this court and he is under judicial custody

for the past 18 days and he is ready to abide by any condition and prayed for  bail to

the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused persons have involved in  illicit preparation of 2 lts of  arrack and 25  lts of

raw arrack for commercial purpose. Earlier application in Crl.M.P.No. 1479/2020 has



been dismissed on 30.04.2020 and there is no change in circumstances  and  the

chemical  analysis report not yet received.  Moreover the petitioner has been arrested

only on 16.04.2020 and in the eve of corona outbreak, all the TASMAC shops have

been closed and that has brought harmony in the society and in such a scenario, such

criminal  activities of the accused persons are highly condemnable and since such

crimes have increased now, the same must be curbed at the earlier point of time, in

order  to  ensure the interest  of  the general  public  and also there is  possibility for

further occurrence and he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner  is in judicial custody for 20 days

and also considering the nature of this case, this court is inclined to grant interim bail

to the petitioner on execution of his own bond with direction that after release from

the jail, the petitioner shall move regular bail within a period of 30 days from the date

of his release.

In the result,  the petitioner  is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- each and after release from the

jail, the petitioner has to apply regular bail within a period of 30 days and accordingly

this petition is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Judicial Magistrate No. I, Kuzhithurai.
The Sub Inspector of Police, P.E.W. Thuckalay.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1544/2020

Vijayakumar, S/o Thankaian ..Petitioner

             /Vs./ 

Inspector of Police, 

Thiruvattar Police Station,

Crime No. 232/2020 of Thiruvattar Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru P. Michael, u/s 439 Cr.P.C. praying to

grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4 (1) (A) and 4(1)(g)

of Tamil Nadu Prohibition Act.

The case of prosecution is  that on  14.04.2020at about 20.00 hours on

secret information that the petitioner is selling illegal arrack, the respondent police

searchedl  his  house  and  found  a  12  litre  capacity   illegal  arrack   preparation

ingredients and found 1 lt  bottle illegal arrack was found there.  Hence the charge.



 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and it is a false case and he is no way connected

to this case and he has not committed any offence and he is under judicial custody

from 14.04.2020 and the petitioner has no previous cases and he is ready to abide by

any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person  is having specific overt act of  illicit preparation of 12 litres of raw

arrack and 1 lt of arrack for commercial purpose and the chemical analysis report not

yet received.  Moreover the petitioner has been arrested only on 15.04.2020 and in

the eve of corona outbreak, all the TASMAC shops have been closed and that has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also  there is  possibility  for  further  occurrence and he has

serious serious objection to grant bail to the petitioner.  

   Considering the fact that the petitioner  is in judicial custody for 22 days

and also considering the nature of this case, this court is inclined to grant interim bail

to the petitioner on execution of his own bond with direction that after release from

the jail, the petitioner shall move regular bail within a period of 30 days from the date

of his release.

In the result,  the petitioner  is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- each and after release from the



jail, the petitioner has to apply regular bail within a period of 30 days and accordingly

this petition is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Judicial Magistrate No. II, Padmanabhapuram.
The Sub Inspector of Police, Thiruvattar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.     

   Thursday,  the 7th  day of  May, 2020.

Crl.M.P. No.1545/2020

M.S. Sankar @ Shankar,  S/o. Murugesan .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Thuckalay Police Station,
Crime No. 275/2020 of Thuckalay Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru J. Bergin Jebakumar, u/s 438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 153(A), 505(1)(C) of

IPC and Section 67 of Information Technology Act, Section 54 of MDMA Act 2005.

The case of  prosecution is that the on 02.04.2020 at 12.57 hours the

petitioner posted a  cartoon image in the facebook which portrayed   that Muslims are

the reason for spread of corona virus.   Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the  petitioner is innocent and due to instigation of rival enemies, his name

is falsely implicated in this case.  The earlier anticipatory bail petition in Crl.M.P.No.

1443/2020 was dismissed by this court  and the investigation  is almost over and he is



ready to abide by any condition and prayed for anticipatory  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that  the  accused  had posted a cartoon image in facebook, which portrayed that

Muslims are the reason for spread of Corona in such a way that it hinders the peace in

the society.  In addition to that the said post carried the slogan “Corona Suicide spitter

Jihad  Wahi  Soch  Nayi”.   Such  post  may   cause  religious  riots  and  destroy  the

harmony among people.  Of course everyone is provided with the freedom of speech

and expression and social media isgood platform to express the same.  But in order to

preserve the harmony in the society, the same should not be  misused and shall not be

entertained.  In  the  event  of  allowing  this  application,   there  is  apprehension  for

breach of communal harmony, hence it has to be curbed atthe earlier point of time

and he has serious serious objection to grant anticipatory bail to the petitioner.

   Considering  the  fact  that  the  petitioner/accused  had  posted  a  cartoon

image  in facebook which shows  the Muslims are the reason for  the spread of corona

virus which may cause religious  riots and destroy the harmony among the people and

the earlier  anticipatory bail application in Crl.M.P.No.  1443/2020 was dismissed  by

this court on  27.04.2020  and there is no change in circumstances, this court is not

inclined to grant anticipatory bail to the petitioner /accused.  Hence this petition is

dismissed.

 In the result, this petition is dismissed.

Pronounced by me in open court this the 7th  day of  May, 2020.

       Sd/-S. Arulmurugan
             Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

   Thursday,  the 7th  day of  May, 2020.

Crl.M.P. No.1546/2020

Ravi Anto @ Rivi Anto, S/o Deva Sahayam .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Thuckalay Police Station,
Crime No. 342/2020 of Thuckalay Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  438 Cr.P.C.,
praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  4 (1) (A), 14(A) of

Tamil Nadu Prohibition Act.

The case of prosecution is  that on  12.04.2020at about 11.00 A.M  while

the informant was on rounds near Muthalakurichy, the petitioner and  another one

person  after seeing the police attempted to  escape in that place and thereafter the

plice arrested the 2nd accused and seized 500 ml capacity 3 bottles of illegal arrack..

Hence the charge.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and it is a false case and he is ready to abide by

any condition and prayed for anticipatory  bail to the petitioner. 



 The learned Public Prosecutor stated in the written objection that  the

petitioner is A1 and one bottle-500 ml arrack has been seized from A2.  The accused

person has involved in illicit preparation  of arrack and the chemical analysis report

not yet received.  The custodial interrogation is essential and the co-accused is still

absconding. In the eve of corona outbreak, all the TASMAC shops have been closed

and that has brought harmony in the society and in such a scenario, such criminal

activities of the accused persons are highly condemnable and since such crimes have

increased now, the same must be curbed at the earlier point of time, in order to ensure

the interest of the general public and also there is possibility for further occurrence

and he has serious serious objection to grant bail to the petitioner.

 Considering the fact that one bottle-500 ml  has been seized from the 2nd

accused and the 1st accused was involved in illicit preparation of  arrack and also

considering  the  objection  of  the  learned  Public  Prosecutor  that  the   custodial

interrogation  of  the  petitioner  is  highly  essential  and  the  offence  alleged  to  be

committed by the accused  is u/s  4(1-A), 14(A) of TNP Act and also considering the

fact that at the present scenario of corona outbreak and when all the TASMC shops

were  closed  by  the   Government,  the  offence  alleged  to  be  committed  by  the

petitioners are quite dangerous to the life of the people,  this court is not inclined to

grant bail to the petitioner at this stage. Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th  day of  May, 2020.

       Sd/-S. Arulmurugan
             Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.     

   Thursday,  the 7th  day of  May, 2020.

Crl.M.P. No.1547/2020

1. Sunil Kumar, S/o Sironmani (A1)

2. Benin, S/o Henry @ Hentry  (A2) .. Petitioners  

             /Vs./ 

Sub Inspector of Police, 

Karungal Police Station,

Crime No. 68/2020 of Karungal Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by Advocate  Thiru P.  Michael,  u/s  438 Cr.P.C.,

praying to grant anticipatory bail to the petitioners. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioners/accused have been charged u/s 294(b),  323 and 506(i)  IPC.

The  learned  counsel  for  the  petitioners  stated  in  the  petition  filed  through

online that the that the petitioners are innocent and they have no way connected  with

the occurrence alleged in the FIR and the injured was discharged from the hospital

and prayed for anticipatory  bail to the petitioners.



In the written submission, the learned Public Prosecutor stated that the injured

person has been  discharged from the hospital.

Considering the fact that the injured was discharged from the hospital

and   other   facts   and   circumstances   of   the   case,   this   court   is   inclined   to   grant

anticipatory bail to the petitioners with conditions.

 In  the result  in  the  event  of  arrest  or  on  their  appearing before the  court

concerned the petitioners  are  ordered to be enlarged on anticipatory bail  on their

executing a bond for a sum of Rs.10,000/- with two sureties each for a likesum to the

satisfaction of Judicial Magistrate, Eraniel subject to the following conditions:-  

1. The petitioners shall appear before the court concerned within 30 days from

today without fail .

2.  After  release,  the  petitioners  shall  appear  and  sign  before  the  respondent

police daily  at 10.00 A.M.  until further orders.

3. The petitioner shall also make himself available before the respondent as  and

when required.

4. The petitioners shall not tamper with the witnesses or in any manner interfere

with or put obstacle to the  smooth progress of investigation.

5. The  petitioners  shall  not  leave  the  jurisdictional  police  limit  without  prior

permission.

If there is any violation of condition, the Investigation Officer is with in his

discretion to approach the court of the learned Judicial Magistrate for cancellation of

bail even though bail granted by the Sessions Court as per the ruling of the Hon'ble



Supreme Court reported in  P.K.Shaji /Vs./  State of Kerala, (2005) AIR  S.C.W.

5560.  

Pronounced by me in open court this the 7th day of  May, 2020.

        Sd/-S. Arulmurugan
             Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Sub Inspector of Police, Karungal Police Station.
The counsel for the petitioners.

 



                                                                                                                                         
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                   Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1548/2020

Sekar, S/o Shanmugam  (A2) ..Petitioner

             /Vs./ 

Inspector of Police, 

Eraniel Police Station,

Crime No. 278/2020 of Eraniel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A.K.E. Appaji, u/s 439 Cr.P.C. praying

to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 188, 269  IPC & 3 of

Epidemic Disease Act 1897, 51(b) of Disaster Management Act 2005 and 4(1)(g),

4(1)(b),  4 (1) (A) of Tamil Nadu Prohibition Act.

The  learned counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that the petitioner is innocent and  he had no specific overt act  in the

commission of the offence  and he has no previous antecedents  and  he was  wrongly

implicated in this case and he is in judicial custody from 14.04.2020 and he is ready

to abide by any condition and prayed for  bail to the petitioner. 



 The learned Public Prosecutor  stated in  the written objection  that   the

petitioner is A2 and  the accused persons have involved in illicit preparation of 50 lts

of  raw arrack and one  lt of arrack for commercial purpose.  The co-accused already

released and investigation is in premature stage and the chemical analysis report not

yet received.  More over the petitioner  has been arrested only on 14.04.2020 and in

the  eve  of  corona outbreak,  all  the  tasmac  shops  have  been  closed  and  that  has

brought harmony in the society. In such a scenario, such criminal activities are highly

condemnable and  is against the interest of general public and there is a possibility for

further occurrence and he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner  is in judicial custody for 23 days

and also considering the nature of this case, this court is inclined to grant interim bail

to the petitioner on execution of his own bond with direction that after release from

the jail, the petitioner shall move regular bail within a period of 30 days from the date

of his release.

In the result,  the petitioner  is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- each and after release from the

jail, the petitioner has to apply regular bail within a period of 30 days and accordingly

this petition is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.
                    

Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Eraniel Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 7th  day of  May, 2020.

         Crl.M.P. No.1549/2020

Pravin,  S/o. Mutheswaran : Petitioner

            /Vs./ 

Inspector of Police, 

Boothapandy Police Station,

Crime No.1/2020 of  Boothapandy Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate  Thiru K.S.  Palani,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

  ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor. 

The petitioner has been charged  for the offence u/s 294(b), 302, 307,

323, 324, 341, 342 and  506(ii) IPC.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was remanded on 07.01.2020, more than 107 days days he is

under  judicial  custody.  The  respondent  police  have  been  reluctant  to  conduct

investigation  and submit the report in time and they have not filed charge sheet in

court.  The petitioners/accused obtain mandatory bail u/s 167(2) Cr.P.C. but due to

corona  lock  down,  the  petitioners  not  able  to  file  before  the  concerned  Judicial



Magistrate Court and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the petitioner is A3 and he has been arrested on 09.03.2020.  It is a very brutal murder

which took place due to resentfulness of having been obstructed to meet 1st accused's

lover and  A3 and A4 are friends of A1 and it is apposite to note that, the petitioners

are  having  a  major  role  in  the  said  occurrence.   In  the  event  of  allowing  this

application, there is a possibility  for the accused to abscond and the investigation of

the case is not yet over.  Earlier application was dismissed on 30.04.2020 and there is

no  change  in  circumstances  and  he  has  serious  objection  to  grant  bail  to  the

petitioners.

   The petitioner/accused filed the bail application u/s 439 Cr.P.C. stating

that  the petitioner is under judicial custody for more than 107 days and  he is seeking

the mandatory bail u/s  167(2) of Cr.P.C., since the charge sheet was not filed within a

period of 90 days. It would be appropriate to decide the bail application in the light of

the decision of  the Hon'ble Supreme Court in  Suo motu Writ  Petition No. 3/2020  in

re: Cognizance for extension of limitation dated 23.03.2020.  In that case the Hon'ble

Supreme Court has held that 

“ Obviate such  a difficulties  and to ensure that Lawyers/litigants do

not  have  come  physically  to  file  such  proceedings  in  respective

Courts/Tribunals  across the country including this court, it is hereby

ordered  that   a  period  of  limitation   in  all  such  proceedings

irrespective  of the limitation prescribed under  general law or special



law  whether condonable or not shall stand extended with effect from

15th March 2020 till further orders to be passed by this court in present

proceedings, we are exercising this power under Article 142  r/w 141

of Constitution of India and declared that this order is a binding order

within  the   meaning  of  article  141  of   all  Courts/Tribunals   and

authorities. ”

  The  limitation  for  filing  the  charge  sheet  in  the  present  case  is   ending  on

05.04.2020.  As per the above said order of the Hon'ble Supreme Court, the limitation

period for  filing the charge sheet is extended.  Since the prosecution agency namely

Government is the largest litigant in this country and the benefit given by the Hon'ble

Supreme Court  is also extended to the investigation agency. Therefore the limitation

prescribed for filing the charge sheet, though not condonable  will remain extended

until further orders of the Hon'ble Supreme Court referred above.  Apart from that the

petitioner/accused involved in a very brutal murder and investigation is yet to be

completed and also the  earlier bail application was dismissed only on 30.04.2020 and

there is no change in circumstances,  hence this court is not inclined to grant bail to

the petitioner.  Hence  this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th  day of  May, 2020.

                    
       Sd/-S. Arulmurugan

                Principal Sessions Judge.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

     Thursday,  the 7th day of  May, 2020.

     Crl.M.P. No.1550/2020

Aravind Priyan,  S/o. Raja Boopathy ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar Police Station,
Crime No.76/2020 of Kottar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru V. Balaji Rajaram,  u/s 167(2)(i)(b) of

Cr.P.C., praying to grant mandatory/statutory bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 392 of IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected with the  alleged

offences against him.  Based on the extra judicial confession he has been implicated

as  one  of  the  accused  in  this  case  and  he  has  been  remanded  by  the  court  on

25.02.2020, nearly 66 days he is under judicial custody.  As thematter is exclusively

triable by Judicial Magistrate that the respondent would have to file a final report

within 60 days from thedate of arrest of the petitioner.  But in this case so far no any



final report has been filed against the petitioner by the respondent police before the

court  and prayed for mandatory/statutory   bail to the petitioner. 

The  learned  Public  Prosecutor  submitted  written  objection  stating  that  the

petitioner is A2 and he has been arrested on 25.02.2020.  The provision stated  in the

petition is not maintainable before this court.  The petitioner is having  18 previous

cases including onel murder case.  Goondas proposal is pending before the District

Collector as PD No. 12/2020.  Earlier application in Crl.M.P.No. 1394/2020 has been

dismissed on 07.04.2020 and there is no change in circumstances.  In the event of

allowing this application, there is high possibility  for the accused to involve in such

criminal activities and he has serious objection to grant bail to the petitioner.

 The petitioner/accused filed this bail application  u/s 167(2) of Cr.P.C.

seeking the mandatory bail, since the charge sheet was not filed within a period of 90

days.  It  would  be  appropriate   to  decide  the  bail  application  in  the  light  of  the

decision of  the Hon'ble Supreme Court in  Suo motu Writ  Petition No. 3/2020  in 

re: Cognizance for extension of limitation dated 23.03.2020.  In that case the Hon'ble

Supreme Court has held that   In that case the Hon'ble Supreme Court has held that 

“ Obviate such  a difficulties  and to ensure that Lawyers/litigants do

not  have  come  physically  to  file  such  proceedings  in  respective

Courts/Tribunals  across the country including this court, it is hereby

ordered  that   a  period  of  limitation   in  all  such  proceedings

irrespective  of the limitation prescribed under  general law or special

law  whether condonable or not shall stand extended with effect from

15th March 2020 till further orders to be passed by this court in present



proceedings, we are exercising this power under Article 142  r/w 141

of Constitution of India and declared that this order is a binding order

within  the   meaning  of  article  141  of   all  Courts/Tribunals   and

authorities. ”

  The  limitation  for  filing  the  charge  sheet  in  the  present  case  is   ending  on

05.04.2020.  As per the above said order of the Hon'ble Supreme Court, the limitation

period for  filing the charge sheet is extended.  Since the prosecution agency namely

Government is the largest litigant in this country and the benefit given by the Hon'ble

Supreme Court  is also extended to the investigation agency. Therefore the limitation

prescribed for filing the charge sheet, though not condonable  will remain extended

until further orders of the Hon'ble Supreme Court referred above. Apart from that

there are  18 previous cases including one murder case pending against the petitioner/

accused and Goondas proposal is pending before the District Collector and the earlier

application for  bail  was dismissed only on 08.04.2020 and there is  no change in

circumstances, hence this court is not inclined to grant bail to the petitioner/accused.

Hence  this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th  day of  May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                   Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1551/2020

1. Bagath Singh, S/o Justus @ George

2. Vinoth @ Reselraj, S/o Gnanadhas ..Petitioners

             /Vs./ 

Sub Inspector of Police, 

Pazhugal Police Station,

Crime No. 114/2020 of Pazhugal Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru C. Stalin Selvert Sylam, u/s 439

Cr.P.C., praying to grant bail to the petitioners. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s  4(1-A) and 4(1)(g)

of Tamilnadu Prohibition Act.

The case of prosecution is that on 12.04.2020 at about 12.30 P.M. while

the police officials were on rounds in their jurisdiction based  on secret information

they found  that the petitioners were preparing  illicit liquor without any permission.



The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and no offence was happened as alleged in the

FIR and the respondent police registered the false case against the petitioners and

they  are  in  judicial  custody  from  12.04.2020  and  the  earlier  bail  petition  in

Crl.M.P.No. 1424/2020 was dismissed by this court on 23.04.2020 and  prayed for

bail to the petitioners. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioners  are  A1  and   A2  and   the  accused  persons  have  involved  in  illicit

preparation of 30 lts of  raw arrack and one  lt of arrack for commercial purpose.  The

chemical analysis report not yet received.  More over the petitioner  has been arrested

only on 12.04.2020 and in the eve of corona outbreak, all the tasmac shops have been

closed and that has brought harmony in the society. In such a scenario, such criminal

activities are highly condemnable and  is against the interest of general public and

there is a possibility for further occurrence.  The earlier bail petition in Crl.M.P.No.

1424/2020 was dismissed by this  court  on 22.04.2020 and there is  no change in

circumstances and he has serious serious objection to grant bail to the petitioners.

   Considering the fact that the petitioners are in judicial custody for 26

days and also considering the nature of this case, this court is inclined to grant interim

bail to the petitioners on execution of their own bond with direction that after their

release from the jail, the petitioners shall move regular bail within a period of 30 days

from the date of their release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- each and after their release



from  the  jail,  they  have  to  apply  regular  bail  within  a  period  of  30  days  and

accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Judicial Magistrate No. I, Kuzhithurai.
The Sub Inspector of Police, Pazhugal Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

Crl.M.P. No. 1552/2020

M. Chenthil Kumar,  S/o. Meenachi Sundaram ..Petitioner  

             /Vs./ 

Inspector of Police, 

Anjugramam  Police Station,

Crime No. 41/2020 of   Aralvaimozhy   Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Prabhu,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  307, 302  IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is under judicial custody from 20.02.2020

and the 1st bail  petition in Crl.M.P.No. 1182/2020 was dismissed by this court on

17.03.2020 and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that  due

to quarrel with his wife, the accused person had inhumanly  chocked his  seven years

old  son's throat and had attempted to murder him.  In furtherance to the same  as and



when the wife of the accused person took her son to hospital, the accused person had

chocked  the  throat  of  his  three  years  old  daughter,  submerged  in  water  and  had

murdered her.  The petitioner was arrested on 20.02.2020.  Even prior to the disposal

of the earlier application, the petitioner has filed this application. Earlier petition in

Crl.M.P.No.  1510/2020  was  dismissed  on  05.05.2020  and  there  is  no  change  in

circumstances.  Subjecting  the  children  to  such  inhumane  behaviour  is  highly

condemnable.  Moreover in the event of allowing this application, there is possibility

of further occurrence and it is highly unsafe for the accused person's son who's life

was saved in  through the slightest possibility and he has serious serious objection to

grant bail to the petitioner.

Considering the  fact that the petitioner/accused allegedly chocked  his

seven years old son's  throat and attempted to murder him and also  the petitioner/

accused  chocked  the  throat of his three years  old daughter and submerged  her  in

water   and  murdered her and the earlier application for bail  was dismissed only on

05.05.2020 and there is no change in circumstances,  this court is not inclined to grant

bail to the petitioner/accused.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 7th  day of  May, 2020.

       Sd/-S. Arulmurugan 
              Principal Sessions Judge.

 

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Thursday,  the 7th day of  May, 2020.

   Crl.M.P. No. 1553/2020

Sahaya Jones Raj, S/o Michael Antony ..Petitioner

             /Vs./ 

Inspector of Police, 

Eraniel Police Station,

Crime No. 344/2020 of Eraniel Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Paulraj, u/s 439 Cr.P.C. praying to

grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4 (1) (A) and 4(1)(b)

of Tamil Nadu Prohibition Act.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and it is a false case and  he has not committed

any offence and and he has no previous cases and he is under judicial custody from

23.04.2020  and he is ready to abide by any condition and prayed for  bail to the

petitioner. 

 The learned Public Prosecutor stated in the written objection that  the



accused persons have involved in  illicit preparation  of 20 litres of raw arrack for

commercial  purpose  and  the  chemical  analysis  report  not  yet  received  and  the

investigation is in the premature stage.  Moreover the petitioner has been arrested

only on 23.04.2020 and it is too early to consider this application.  In the eve of

corona outbreak,  all  the  TASMAC shops  have  been closed  and that  has  brought

harmony in the society and in such a scenario, such criminal activities of the accused

persons are highly condemnable and since such crimes have increased now, the same

must be curbed at  the earlier point of  time, in order to ensure the interest  of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioner.  

   Considering the fact  that  the offence alleged to  be committed by the

accused  is u/s  4(1-A) and 4(1) (b) of TNP Act and also considering the fact that at

the present scenario of corona outbreak and when all the TASMC shops were closed

by the  Government, the offence alleged to be committed by the petitioners are quite

dangerous to the life of the people and also considering the fact that the petitioner has

been arrested only on 23.04.2020 and the objection of the learned Public Prosecutor,

this court is not inclined to grant bail to the petitioner at this stage. Hence this petition

is dismissed.

Pronounced by me in open court this the 7th day of May, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.





Crl.M.P. No.1554/2020

07.05.2020

The  petitioners  were  already

granted bail by this court on 05.05.2020

in  Crl.M.P.Nos.  1460/2020  and

1461/2020.   Hence  this  petition  is

dismissed.  

Sd/-
P.S.J.





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.   
  

    Thursday,  the 7th day of  May, 2020.

  Crl.M.P. Nos.1540/2020 & 1556/2020

Merlin Jeba Kumar (Jeba), 
S/o Nesamani   (A2) ..Petitioner  in Crl.M.P.No.1540/2020

Sowjease (Sali)
S/o Selvaraj  (A4) ..Petitioner  in Crl.M.P.No.1556/2020

             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No. 553/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocates Thiru V.M. Jegadev and Thiru

S. Titus respectively,  u/s 439 Cr.P.C., praying to grant bail to the petitioners. 

       COMMON ORDER 

Perused  the  petitions  filed  by  the  petitioners  through  online  and  written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1) (A) of Tamil Nadu

Prohibition Act.

These two petitions are filed by different accused, but in same crime number.

 The learned counsel for the petitioners stated in the petitions filed through

online that the petitioners are innocent and they have been falsely implicated in this

case.  The  petitioners  have  no  previous  criminal  antecedents  and  they  are  under

judicial custody from 30.04.2020 and prayed for  bail to the petitioners. 



 The learned Public Prosecutor stated in the written objection that  the

petitioners are A2 and A4 and the accused persons are having specific overt act of

illicit preparation of 60 lts of raw arrack and 750 ml of arrack for commercial purpose

and the chemical  analysis report not yet received.  Moreover the petitioner has been

arrested only on 29.04.2020 and it is too early to consider this application and in the

eve  of  corona  outbreak,  all  the  TASMAC  shops  have  been  closed  and  that  has

brought harmony in the society and in such a scenario, such criminal activities of the

accused persons are highly condemnable and since such crimes have increased now,

the same must be curbed at the earlier point of time, in order to ensure the interest of

the general  public  and also  there is  possibility  for  further  occurrence and he has

serious serious objection to grant bail to the petitioners.

   Considering the fact  that  the offence alleged to  be committed by the

accused  is u/s  4(1-A) of TNP Act and also considering the fact that at the present

scenario of  corona outbreak and when all  the TASMC shops were  closed by the

Government,  the  offence  alleged  to  be  committed  by  the  petitioners  are  quite

dangerous to the life of the people and also considering the fact that the petitioners

have  been  arrested  only  on  30.04.2020  and  the  objection  of  the  learned  Public

Prosecutor,  this court is not inclined to grant bail to the petitioners at this stage.

Hence both  petitions are dismissed.

In the result, both  petitions are dismissed.

Pronounced by me in open court this the 7th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 7th  day of  May, 2020.

     Crl.M.P. No. 1557/2020

Charlin @ Selva Karthik,  S/o. Chandrakumar (A1) : Petitioner 

            /Vs./ 

Inspector of Police, 

Boothapandy  Police Station,  

Crime No. 218/2019 of  Boothapandy Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition is  filed by Advocate  Thiru R.  Ariharan,  u/s  439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 379 IPC.

The case of prosecution is that on 12.07.2019 one unknown person had

stolen the defacto complainant's vehicle bearing Reg.No. TN74 AV 8385 Bajaj Pulsar

NS 160  worth about Rs.1,00,000/- which was parked in front of his house.  Hence

the charge.

The learned  counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that already the petitioner is innocent and he has not committed any

offence  and  it  is  a  put  up  case  and  the  petitioner  is  in  judicial  custody  from



28.07.2019 and he is ready to abide by any condition and prayed for  bail  to the

petitioner. 

 The learned Public Prosecutor stated in the written submission  that the

accused person had  involved in similar nature of criminal cases and  the co-accused

A2 is  still  absconding.   In  this  current  scenario,  there  is  a  possibility  for  further

occurrence and he has serious objection to grant bail to the petitioner.

Considering the long incarceration of the petitioner/accused, this court is

inclined to grant interim bail to the petitioner on execution of his own bond with

direction that after his release from the jail, the petitioner shall  move regular bail

within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.
                    

Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The  Inspector of Police, Boothapandy Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Thursday the 7th  day of  May, 2020.

     Crl.M.P. No. 1558/2020

Charlin @ Selva Karthik,  S/o. Chandrakumar (A3) : Petitioner 

            /Vs./ 

Inspector of Police, 

Boothapandy  Police Station,  

Crime No. 215/2019 of  Boothapandy Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This  petition is  filed by Advocate  Thiru R.  Ariharan,  u/s  439 Cr.P.C.

praying to grant bail to the petitioner. 

              ORDER

Perused the petition filed by the petitioner through online and written

submission of the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 379 IPC.

The case of prosecution is that on 12.07.2019 one unknown person had

stolen the defacto complainant's vehicle bearing Reg.No. TN01 AL 0510 Hero Honda

Splendor  worth about Rs.30,000/- which was parked in front of his house.  Hence the

charge.

The learned  counsel  for  the  petitioner  submitted  in  the  petition  filed

through online that already the petitioner is innocent and he has not committed any

offence  and  it  is  a  put  up  case  and  the  petitioner  is  in  judicial  custody  from



28.07.2019 and he is ready to abide by any condition and prayed for  bail  to the

petitioner. 

 The learned Public Prosecutor stated in the written submission  that the

accused person had  involved in similar nature of criminal cases.  In this current

scenario, there is a possibility for further occurrence and he has serious objection to

grant bail to the petitioner.

Considering the long incarceration of the petitioner/accused, this court is

inclined to grant interim bail to the petitioner on execution of his own bond with

direction that after his release from the jail, the petitioner shall  move regular bail

within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 7th day of May, 2020.
                    

Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Boothapandy.
The  Inspector of Police, Boothapandy Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner.



Crl.M.P. No.1559/2020

07.05.2020

The same petitioner filed two bail

petitions  by  same  Advocate  through

mail and the petitions are numbered as

Crl.M.P.No. 1548/2020 and 1559/2020.

Today  this  court  granted  bail  to  the

petitioner  in  Crl.M.P.No.1548/2020.

Hence  this   petition  is  dismissed  as

infructuous. 

Sd/-
P.S.J.




